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the companies as well the joint raids conducted with the 
law and order agencies of the State Govemments. The 
following steps are taken to curb such Illegal activities or 
criminal offences:-

(i) collection of intelligence reports, 

(ii) round the clock patroling and surprise raids in 
illegal mining sites by the 8ecUrity forces of 
the subsidiary companies of Cll and the 
personnel of Central Industrial Security Force, 

(iii) blacklisHing the seized trucks carrying Illegally 
mined coal. 

(iv) dozing off and filling up the illegal mining 81t., 

(v) reporting cases of illegal mining whether within 
the leasehold a.-eas of the subsidiary 
companies of Cil or outside, to the District 
Authorities, 

(vi) handling over the illegally mined coal and 
implements 01 illegal mining/coal transportation 
to the local Police Stations and lodging First 
Information Reports for taking action in such 
incidents of ciriminal offences by the State 
Police Authorities, and 

(vii) keeping close liaison with the District and State 
Authorities in order to seek their help and 
cooperation in curbing sur, criminal offence8~. 
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LlJt of Import Duty Free Item. 

1652. SHRI K.P. MUNUSAMY : 
SH~~~ENDLA~RA .RAO 

Will the Minister 01 FINANCE be pleased to 
state: 

(a) whether there is any proposal to prune the list of 
items which are imported duty free; 

(b) if so, the reasons therefor and the details 
thereof; 

(c) whether the Govemment are aware that pric. of 
certain items especially dairy items will be hiked as a 
result thereof; and 

(d) if so, the steps taken by the Govemment to che»ek 
the prices? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (BANKING, REVENUE AND INSURANCE) 
(SHRI KADAMBUR M.R. JANARTHANAN) : (a) and (b) 
In this year's Budget, the Govemment has imposed a 
minimum import duty 01 5% ad valorem on many items. 
This has been done with a view to provide some minimal 
protection to the domestic Industry. The major items on 
which minimum duty 01 5% has been imposed Includes 
naptha, kerosene lor manufacture 01 N-ParalflnlLAB crude 
or unrefined sulphur, phosphoric acid, ammonia, fertilizers, 
glazed newsprint, specified wood and wood products, raw 
cotton and raw jute, specified goods imported for setting 
up 01 crude petroleum refinery and fertilizers projects. 

(c) and (d) No minimum import duty 01 5% has been 
imposed on any of the dairy items and, therelore, the 
question 01 their prices being hiked does not arise. 
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Aul.lane •• rom NRF 

1653. S~:,.,G.,. AQ~L: Will the Minister 01 
INDUSTRY be pleased to state: 

(a) the number of proposals received from varillus 
Stat .. lor assistance from -National Renewaij:u~', so ---far; 

(b) whether the proposals have been proce ... d by 
the Union Govemment; and 

(c) if so, the pres&nt status thereol, State-wise? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : (a) to (c) Twenty eight proposals have been 
received from various States lor assistance lrom National 
.Renewal Fund (NRF)_ However, assistance lrom NRF is 
presently available lor Voluntary Retirement Scheme In 
Central Public Sector Undertakings and lor counselling, 
retreinlng and redeployment of workers in the organlaed 
sector. 

St.., Authortty 01 India 

, . -
1654. SHRI BALASAHEB VI!<~ .P.ATII. : Win the 

Minister of S{EEl AND MINES be pleaaed to state: 

(a) whether a financial restructuring plan has been 
sent to the Govemment lor clearance in order to revive 
Steel Authority of India, as reported in the "Tinea of 
India" dated February, 1, 1999; 
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(b) il so, the details of the said plan; and 

(c) the time by which it is likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL AND MINES (SHRI RAMESH BAIS) : (a) to (c) 
The Industrial Development Bank of India (lOBI) have, " 
their report, inter-alia, concluded that Steel Authority 01 
India Limited (SAIL) should consider business solutions 
as a long-term strategy lor improving operations and 
enhancing returns by sleps such as rationalisalionl 
divestment 01 idle or non-core 888ets, divostment 01 
unrelatedlnon-core operations and of loss making units 
etc. 

Based on lOBI's recommendations on financial 
restructuring, SAIL has approached the Government lor 
Its financial restructuring which primarily enviaages relief 
from the Steel Development Fund (SDF) loan/Government 
01 India loan towards writing down of fixed assets to the 
extent 01 interest capitalized, writing-off 01 loans and 
advances given by SAIL to liSCO, etc. The proposal is 
under consideration 01 the Govemment. 

Foreign Direct Investment 

1655. SHAI SATNAM SINGH KAINTH Will the 
Minister 01 INDUSTRY be pleased to state: 

(a) the amount 01 Foreign Direct Investment proposals 
approved and actually matured during the last one year, 
month-wise and State-wise; 

(b) whether ratio of proposal so matured has been 
very low and dismal; 

(c) it so, the reasons thereof; 

(d) the field/areas in which the proposals have 
received setbacks and the States so affected adversely; 
and 

(e) the steps taken by the Govemment in this regard? 

THE MINiSTEA OF iNDUSTRY (SHAI SIKANDEA 
BAKHT) : (a) and (b) Sir, Statement showing details 01 
month-wise amount of Foreign Direct Inveatment (FOI) 
approved alongwith inflows is enclosed at statement-I and 
Statement on FDI approved slale-wise is at statement-II 
respectively. State-wise details of actual inflow of FDI are 
not centrally maintained. From January, 1998 to 
December, 1998 foreign direct investment amounting to 
As. 30813.50 crore has been approved. As. 13'320.36 
crore has been received as intlow (including inflow against 
acquisition etc.) during the same period. The overall 
realisetion rate (FDI Inllow as a % of FDI approved Irom 
1991 onwards) is around 29 per cent. 

(c) to (e) The difference between inflows and 
approvals is on account of varying gestation periods 01 
projects approved. The delay in realisation 01 inflows is 
more in the mega projects like power, telecom, 
infrastructure etc., where the gestation period is long and 
the inflow of lunds take place in stages as per the needs 
01 the project. 

Under the existing policy it is primarily the 
responsibility of the States to provide the requisite 
infrastructure and other facilities for translating intents into 
actual investment. The Central Government is mainly 
concemed with the overall policy concemlng FDI and has 
put in place a liberal, attractive and transparent FDI 
regime. 

Sfafemant., 

1998 

Year Month No. of Equity Innow 
Cases (Ra. Crore) (As. Crore) 

2 3 4 5 

1998 151 5621.64 858.37 

1998 2 65 1785.57 716.68 


